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No. 826] NEW DELHY, WEDNESDAY, JUNE 18, 2008/JYAISTHA 28, 1930
Trefror T T MINISTRY OF RURAL DEVELOPMENT
SYfergerT ' NOTIFICATION
¢ fewel, 18 7, 2008 New Delhi, the 1 8th June, 2008
I, 1489(37) —HET TEHR, AL WHT TSR S.0. 1489(E).— In exercise of the powers conferred

i et 2005 (2005 1 42) FHHRT 20 I SI-8R (1) by sub-section (1) of Section 29 of the National Rural
Employment Guarantee Act, 2005 (42 0£2005), the Central

BRI & el Wair(s Wg{' WWWETNW% i Government, on being satisfied that it is necessary and
T A ST SR AR €, 9 STHfEE @ ST 1 expedient so to do, hereby makes the following further

¥ Tt S W &t 3 arelf — amendments in Schedule I to the said Act, namely :—
2. I ST H W1 H I9-T0 (iv) & el 2. In the said Schedule, in Paragraph 1, under sub-

| TgH Wi T, A — paragraph (iv), the following proviso'shall be added,
‘\/(i) ‘g Iz T Fefaten W g w 0, namely :—

() “Provided that the following coaditions are

i YR —
(%) Caien E(l ot T e bimib‘ 2 fulfilled, namely :—
s uftier F o W@, (2) the individual land owner siall be a job
TRF : ’ card holder and also work in the
(@) o ofrem & fag s card nol
_ﬂ ek (b) for each stch project, the labour material

ratio of 60 : 40 shall be maintained at the

TR 9 & A
Gram Panchayat level;

() RS T g S T 96 g

sTRITEa it e wfisE & it () projects shall be approved by the Gram
W& T A B Sabha and the Gram Panchayat and shall
! be part of the annual shelf of projects;

(y) @ Freae | I SHar a1 Hei

(d) no contractors or machinery shall be

Tga L B SR Y, v used in the execution of work; and
4 1
(¥) *% R SUEE R T o () no machinery shali be purchased.”
(1. ¥, Si-11013/2/2008-TFTRESAY) [F. No. J-11013/2/2008-NREGA]
aTfan o, Wt wfea AMITA SHARMA, Jt. Secy.

froqor ¢ g wEtor PR RS arfufEE, 2005w Note: Schedule I to the National Rural Employment

ST 1 T R LS. 323 (31) &I 6 HH, Guarantee Act, 2005 has been amended vide
2007 gRY e T 1 : No. S.0. 323(E) dated the 6th March, 2007.
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